
 D.G.  (Anihta  Pradesh),
 1973-74

 Demand  LiI—Oxnern  Works

 “That  a  sum  not  exceeding
 Rs.  1,13,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
 of  March,  1974,  in  respect  of
 ‘Other  Works’.”
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 Demanp  No.  LITI—~Caprrat  OutLay  ON
 Forrsrs

 “That  a  sum  not  exceeding
 Rs.  1,43,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  necs-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  315  day
 of  March,  1974,  in  respect  of
 ‘Capital  Outlay  on  Forests’.”

 Demanp  No.  LIV—Commevren  VALUE
 or  PrEnsions

 “That  2  sum  not  exceeding
 Rs.  -30,00,000  be  aranted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  necs-
 sary  to  defray  the  charges  which
 wil  come  in  course of  payment
 during  the  year  ending  the  Sist  day
 of  March,  1974,  in  respect  of
 ‘Commuted  Value  of  Pensions’.”

 Demanp  No.  LV-—Carrran  OurLay  on
 Scuemezs  or  GOVERNMENT  TRADING

 “That  a  sum  not  exceeding
 Rs.  17,23,50,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  necs-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  8ist  day
 of  March,  1974,  in  respect  of
 ‘Capital  Outlay  on  Schemes  of  Gov-
 ernment  Trading’.”

 JULY  25,  1073  Andhra  Pradesh
 Appropriation  (No.  2)  Bilt

 Dewan  No.  LVI—Loans  ann  AD-
 VANCES  BY  THE  STATE  GOVERNMENT

 “That  a  sum  not  exceeding
 Rs.  +12,41,53,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra
 Pradesh  to  complete  the  sum  necs-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  218  day
 of  March,  1974,  in  respect  of
 ‘Loang  and  Advances  by  the  State
 Government’.”
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 15.48  hrs.
 ANDHRA  PRADESH  APPROPRIA-

 TION  (NO.  2)  BILL,  1978
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  ह.
 R.  GANESH):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  authorise
 Payment  and  appropriation  of  certain
 sums  from  and  out  of  ‘fhe  Cansolidat-
 ed  Fund  of  the  State  of  Andhra  Pra-

 desh  for  the  services  of  the  financial
 year  1973-74,

 MR.  DEPUTY-SPEAKER:
 question  is:  .

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  the  State  of  Andhra  Pra-
 desh  for  the  services  of  the  finan-
 cial  year  1973-74”

 The  motion was  adopted.

 SHRI  K.  R.  GANESH:  I  introducet
 the  Bill.

 I  beg  to  move:
 “That  the  Bill  to  authorise  pay-

 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Andhra
 Pradesh  for  the  services  of  the
 financial  year  1973-74,  be  taken  into
 consideration.”

 The

 *Published  in  Gazette  of  india  Extraordinary, Part  cia Section  x
 dated,  (28-7-78,

 tIntroduced/moved  with  recommendation  of  the  President.
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 MR.  DEPUTY-SPEAKER:
 question  18:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Andhra
 Pradesh  for  the  services  of  the
 financial  year  1973-74,  be  taken  into
 consideration.”

 The  motion  was  adopted.

 The

 MR.  DEPUTY-SPEAKER:  Now,
 we  take  up  clause-by-clause  conside-
 retion.

 The  question  is:
 “That  cauges  2,3,  the  Schedule,

 clause  1,  the  Enacting  Formula
 and  the  Title  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clauses  2.  3,  the  Schedule,  clause  1,
 the  Eanacting  Formula  and  the  Title
 ‘were  added  to  the  Bill.

 SHRI  K.  झ्.  GANESH:  1  beg  to
 move:

 “That  the  Bill  be  passed.”
 MR.  DEPUTY-SPEAKER:

 question  is:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted

 The

 35.56  rs.

 DEMANDS*  FOR  GRANTS
 (ORISSA),  1973-74

 MR.  DEPUTY-SPEAKER:  We
 will  now  take  up  discussion  and
 ‘voting  on  the  Demands  for  Grants  in
 ह...  of  the  Budget  for  the  State
 of  Orissa  for  1973-74
 Demanp  No.  1.  ELECTIONS  AND  OTHER
 TRPENDITURE  RELATING  TO  THE  HOME

 DEPARTMENT

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 “That  ai  sum  not  exceeding
 Res,  86,27,000  be  granted  to  the  कन
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 sident,  out  of  the  Consolidated  Fund
 of  the  State  of  Orissa,  to  complete
 the  sum  necessary  to  defary  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1974,  आ  res-
 pect  of  ‘Elections  and  other  expen-
 diture  relating  to  the  Home  Depart-
 ment’.”

 DEMAND  No.  2.  JAILs

 MR.  DEPUTY-SPEAKER:  Motion
 moved :

 “That  a  sum  not  exceeding
 Rs.  67,  96,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come

 in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 1074,  in  respect  of  ‘Jails’.”

 Demanp  No.  3,  PoLice

 MR.  DEPUTY-SPEAKER:  Mot.on
 moved  :

 “That  a  sum  “not  exceeding
 Rs.  6,51,60,000  be  granted  to  the
 President,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come
 am  course  of  payment  during  the
 year  ending  the  3156  day  of  March,
 1974,  in  respect  of  ‘Police’.”

 DeMAND  No.  4  EXPENDITURE  RELATING
 TO  THE  PLANNING  AND  COORDINATION

 r  A

 MR.  DEPUTY-SPEAKER:  Motion
 moved :

 “That  a  sum  not  exceeding
 Rs.  33,53,000  be  granted  to  the
 Presiient,  out  of  the  Consolidated
 Fund  of  the  State  of  Orissa,  to
 complete  the  sum  necessary  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  Slst  day  of  March,  1974,
 in  respect  of  ‘Expenditure  relating
 to  the  Planning  and  Coordination

 a.  Department’.” a
 *Moved  with  the  recommendation  of  the  President.


